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(b) Yes, Sir. There were three reports 
during the last five years.

(c) Two of these reports were found to 
be correct. The third report could not 
be investigated as the official (a peon) 
had surrendered his quarter and vacated 
it before an enquiry could be staned.

(d) The two officials found guilty of 
unauthorised subletting were deprived of 
their quarters and declared ineligible for 
allotment o f Government acconmio- 
dation for a period of five years. 
They were also charged penalrrent for the 
period the quarters were sublet.
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Shri Punnoose : While taking very 
•trict measures lo prevent such sort of 
subletting, do Government consider it 
proper to punish the wives and children 
of these officers by refusing them Govern
ment accommodation ?

Mr. Speaker : Order, order.

Sh rija ip al Singh : In regard to (b) 
wc have been given the information about 
quarters being sublet without permission. 
May I know how many instances are 
thereof quarters being let with permis- 
•ion?

Sardar Swaran Singh : There would 
be quite a few  ̂ but the number will run 
into thousands to far as Delhi is con
cerned.

Loans to Displaced Pertons

*1568. Shri Biren Dntt : Will the 
Minister of Rehabilitation be pleased 
to state:

(a) the changes, if any, made in 
the conditions of giving housing and 
business loans to displaced persons in 
Agartala and other towns of Tripura; 
and

(b) the reasons for such changes ?

The Minister of Rehabilitation 
(Shri Mehr Chand Khanna) : (a) None.

(b) Does not arise.

Shri Biren Dutt : May I know whe
ther any complaint has been received 
by the Ck)vemment that for the last one 
year not a single apphcation of the re
fugees in Agartala for housing loan has 
been disposed of becausc there is a change 
in the rule?

Shri Mehr Chand Khanna: I have no
such information but if the hon. Member 
will give notice of it, I shall enquire and 
look into it.

Rourkela and Bhilai Townships

*̂ 1570. Dr. Ram Subhag Singh :
Will the Minister of Iron and Steel be 
pleased to state :

(a) whether the housing plans for 
the townships of the steel plants at 
Rourkela and Bhilai have been pre
pared ;

(b) whether those plans will be 
scrutinised by any expert body; and

(c) the estimated costs of building 
these townships ?

The Minister of Commerce and 
Industry and Iron and Steel (Shri X. T. 
Krishnamachari): (a) and(b). A statement 
is laid on the Table of the House. 
Appendix VIII, annexure No. 59I.

Cc) This will be known only when the 
plans are finalised.

Dr. Ram Subhag Singh : If the
Plans are not yet finalised and as men
tioned in the statement the work has been 
started on one section of the Rourkela 
Plant, may I know on what basis this work 
has been started if the estimates and plans 
are not yet prepared?

Shri T. T. Krishnamachari: As a matter
of fact, i f  the township is to be divided 
into sectors we will take up one sector. 
We cannot naturally give the cost of the 
whole township. That is what I thought. 
If my hon. fnend wanted the cost of the




